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(b) if so, the details thereof;

{c) whether it is also a fact that Government has invited applications for the

same; and
{dy 1if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
(SHRI SACHIN PILOT): (a) and (b) Yes, Sir. Government has taken a decision to fill
up one existing and two anticipated vacancies for the post of Members of the

Competition Commission of India (CCI).

{c) and (d) Applications were invited from candidates and 195 applications were
received upto the last date, f.e. 07.11.2013.

Maintenance of cost records and cost audits

1890. DR. CHANDAN MITRA: Will the Mmister of CORPORATE AFFAIRS be
pleased to state:

{a) whether Government has decided to abolish statutory maintenance of cost

records and costs audits;
{by 1f so, the details thereof along with the reasons therefor;

{c) whether a large number of stake holders have supported cost audit

mechanism;
(d) if so, the details thereof, and

{e) the corrective steps taken by Government in the matter and also to
amend the Cost Records and Cost Audit Rules, 2013 accordingly?

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
(SHRI SACHIN PILOT): (a) to (e) The Companies Act, 2013 which seeks to replace
existing Companies Act, 1956 has been notified. Implementation of a majority of
provisions of the Act, however, requires notification of relevant rules, including Cost
Audit and Records Rules, for which wide stakeholders consultations have been held
and Draft Rules exposed on the website of the Ministry for public comments. Draft
Rules would be examined in the light of such consultation and legally vetted for

notification.
Rules for corporate social responsibility

1891. DR. K.P. RAMALINGAM: Will the Minister of CORPORATE AFFAIRS
be pleased to state:



